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Shri D. C, Bfcaraa: When Earl of 
Home came here last time, was any 
attempt made to discuss this ques­
tion?

Shri Hamayuii Kablr: Not to my
knowledge.

Stall H. N. Mukerjee: In view of this 
matter hanging fire for several years 
and the apparent frivolity with which 
the Government of the United King­
dom seems to treat a request which 
to us is a matter of honour, may I 
know----

Mr. Speaker: Hon. Member knows as 
much as we do that no aspersions can 
be cast upon any Government, whe­
ther it is this or any other. The hon. 
Member may buttress his argument on 
Jtarto .e.'Ur.jJ JEaris Jxtdivp JLhf* .Quan­
tum Hour. Frivolity is not a word 
which can be used for any persons, 
much less for the Government.

Shri H. N. Mukerjee: I was asking..

Mr. Speaker: The hon Member may 
not be satisfied with the delay. But 
what is the question?

Shri H. N. Mukerjee: I wish to 
know whether in view of the difficul­
ty in solving this problem the Minis­
try has got into touch with the Ex­
ternal Affairs Ministry and has got its 
good offices to secure an early solu­
tion of the problem m which we are 
deeply interested.

Shri Humayun Kabir: The Exter­
nal Affairs Ministry have been in the 
picture throughout.

Shri Tangamanl: The same reply 
was given when this question was 
asked on the 13th February, 1958, 13th 
August, 1958 and again on the 2nd 
December, 1958, namely, that no reply 
has been received to our letter of 
February, 1956. May we know at 
least now whether the Government 
will consider the question of forcing 
the United Kingdom Government to 
come out with a definite reply?

Mr. Speaker: How? I will not allow 
the hon Member to make a suggestion 
here.

Shri Tanganuuit: In reply to tha 
previous question also, the hem. Minis­
ter has stated that because no reply 
has been received no action has been 
taken. I would like to know whether 
at least a reminder will be sent to the 
United Kingdom Government'

Start Humayun Kablr: I have also
submitted to the House that in a de­
licate matter like this, the less it is 
discussed the better is the chance of a 
satisfactory solution from our point of 
view.

Mr. Speaker: The hon. Minister 
will do everything possible to get it 
done as early as possible.

Shri H. N. Mukerjee: Could I know 
the number of letters which have been 
sent by the Government of India since 
this matter was first mooted by 
Maulana Azad and the number of 
times that we have been waiting in 
vain for a reply by the United King­
dom Government?

Mr. Speaker: This very question 
was asked by Shri Ram Krishan as 
to how many times letters were sent.

Shri Ranga: It is about the reply.

Mr. Speaker: About the reply he 
said then that he did not have the 
number.

Guarantee on Loans
+ .

f  Shri Morarka:
Shri Osman Ali Khan:

*318. ^ Shri Nagi Reddy:
I Shri Vasudevan Nair:
[  Pandit D. N. Tiwary:

Will the Minister of Finance be 
pleased to lay a statement on the 
Table showing:

(a) the names of non-government 
agencies for whom a guarantee has 
been given by the Union Government 
m respect of the loans given to them 
by the international organisation; and

(b) whether any general control is 
being exercised by Government re­
garding efficient and proper function*
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ing of such non-Government agen­
cies?

The Deputy Minister ot Finance 
(Shrimati Tarkeshwari Sinha): (a)
A statement giving the information is 
laid on the Table

St a t e m e n t

1 Commissioners for the Fort of 
Calcutta

2 Madras Port Trust
3 Indian Iron and Steel Company 

Ltd
4 Tata Hydro-electric Agencies Ltd
5 Industrial Credit and Investment 

Corporation of India Ltd, Bombay
6 Tata Iron and Steel Company 

Ltd.
(b) Yes, Sir
Shri Morarka* What is the nature 

of the general control which the 
Government exercises over these un­
dertakings in respect of which loans 
have been guaranteed7

Shrimati Tarkeshwari Sinha: On all
these companies the Government 
appoints a director to look after the 
claims of the Government so far as 
any part of the loan or interest given 
to them or guaranteed for them is 
outstanding So far as the Port Trusts 
are concerned, under the Port Trusts 
Act Government has nearly complete 
control over the activities of the Port 
Trusts

Shri Morarka: May I know whether 
the Government intends to establish 
a convention of reporting all these 
guarantees to the Parliament as re­
commended by the Auditor-General7

Shrimati Tarkeshwari Sinha: The
Audit Report has yet to be discussed 
by the Public Accounts Committee 
When the Public Accounts Committee 
submits its conclusions, then these 
things will be decided by the Gov­
ernment and only then we will be in 
a better position

Shri Morarka: May I knew the
total amount involved ;n these gua­
rantees?

Shrimati Tarkeshwari Sinha: So far
as the loans are concerned, the total 
amount, including the public and the 
private sectors, is Rs 111 55 crores.

Shri Narasimhan: In the statement 
laid on the Table no figures are given 
1 want to know the figures for the 
respective institutions There are 
about six or seven of them

Shrimati Tarkeshwari Sinha: It win
take a lot of time to give the figures

Shri V. P. Nayar: There are only 
five or six items

Shri Tangamani: There are only 
six items

Shrimati Tarkeshwari Sinha: So far
as the Madras Port Trust and the 
Commissioners for the Port of Cal­
cutta are concerned, the total amount 
is Rs 20 48 crores So far as Indian 
Iron and Steel Company is concerned, 
it is Rs 14 30 crores So far as Tata 
Hydro-electric Agencies Limited are 
concerned, it is Rs 6 64 crores So 
far as the Industual Credit Invest­
ment Corporation of India is concern­
ed, it is Rs 4 76 crores For the Tata 
Iron and Steel Company it is Rs 35.71 
ci ores For the Indian Iron and 
Steel Company, including the expan­
sion programme that they have, it is 
Rs 9 52 crores For the Tata Hydro­
electric Agencies Limited, the second 
loan that has been given to them is 
Rs 4 67 crores For the Tata Iron and 
Steel Company it is Rs 15 47 crores.

Mr. Speaker* How is it that the 
same company is referred to thrice?

Shrimati Tarke&hwari Sinha: Some 
of the companies are different com­
panies Indian Iron and Steel Com­
pany is a diffeient company and the 
Tata Iron and Steel Company is a 
different company Both of them have 
got loans

Shri C. R. Pattabhi Raman* Is it not
a fact that there are two loans to 
Tatas’

Shrimati Tarkeshwari Sinha: I have 
already read it
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Mr. Speaker: The entire informa­
tion is now before the House and the 
public

Shri Vasndevan Nalr: May 1 know 
whether agencies other than those 
mentioned in this statement wanted 
the Government to stand guarantee 
for them and, if so, which are those 
agencies?

Shrimati Tarkeshwari Sinha: Will
he please repeat his question7

Mr. Speaker: Did any other agency 
require the assistance of the Govern­
ment for guaranteeing loans and, if 
so, which are they’

Shrimati Tarkeshwari Sinha: So tar 
as Indian Iron and Steel Company is 
concerned, I have already given it

Mr. Speaker: Any other?

The Minister of Finance (Shri 
Morarji Desai): There is only one 
other international agency which gives 
these loans It is the International 
Finance Corporation But they do not 
require any guarantee to be given

Shri V. P. Nayar: That is just the 
opposite of the question

Mr. Speaker: Are there any appli­
cations for guarantees pending with 
the Government in respect of any loan 
which any other agency wants to take7

Shri Merarji Desai. There is noth­
ing pending just now

Shri Panigrahi How many business 
firms in the country applied for these 
loans7

Mr. Speaker: Shn Bimal Ghose

Shri Vasudevan Nalr: My question 
was not about applications pending 
for giving loans.

Mr. Speaker. Hon Member asked 
one question as to how many have 
applied The hon Minister said that 
none are now pending If he wants 
to ask another question, I have now 
called Shri Bimal Ghose

Shri Bimal Ghow: I would like to 
know if Government appoints any

director on the companies whose loans 
they guarantee. If not, by what 
means do they exercise control over 
this?

Mr. Speaker: He said, yes
Shri Morarji Desai: Yes, so long as

the loans are outstanding
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